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View of GRIDCO on Proposed Real Time Market framework:

The proposed Real Time Market Framework is a step forward in the development of
futuristic power market to serve the overall interest of the end-consumers in a fruitful
manner. GRIDCO welcomes it. v

However, GRIDCO has some reservations in some proposals mentioned below
which may be considered for modifications/ incorporations.

1. Clause — 2: Proposed Real-Time Market (RTM) for Electricity:

In the above clause in the para no. 4, it has been mentioned that in the event of

availability of un-requisitioned power with the generator, the generator may place bid
for the same in the Real Time Market platform. And, any profits earned above the
Variable Cost of that power shall be shared between the generator and the
corresponding beneficiary in the ratio of 50:50.

However, it may be noted that RTM is another electricity market like DAM, TAM, etc.
and the generator in the aforementioned condition is acting like a TRADER as it is
selling the un-requisitioned entitled power of a beneficiary from a generator. It may
be noted that the beneficiary is paying the fixed cost for such un-requisitioned power.
It may further be noted that a beneficiary, having such power, can sell it in the RTM
(after exhausting its scope for selling the same in DAM & TAM) either directly or
through some trader or through the generator. In an eventuality if a beneficiary is
selling through a generator, under such scenario, the generator is acting no more
than a trader. So selling of such power through a generator with a sharing of profit
margin in the ratio of 50:50 as proposed in the proposed framework seems to be
unreasonable and unfair. Therefore, as the role of a generator is limited to that of a
trader in such transactions, the currently applicable trading margin norms for
electricity traders may be considered instead of sharing the profits in 50:50 ratio.

The proposed methodology of profit sharing may also prevent the beneficiaries from
giving first preference to sell such power through the generator. On the other hand, if
the fee of the generator shall be limited to prevailing trading margin structure then
most of the beneficiaries shall prefer generator over a trader for such sale, thereby

providing a revenue earning opportunity for the generators.

N.B.:- The above views are based on the assumptions that Real Time Market shall

be an additional platform of Power Exchange and beneficiaries who are the



members of the Power Exchanges can sell/ buy power from the RTM directly and the
beneficiaries who are not the members of the Power Exchanges can do the same
through traders, who can participate in RTM on behalf the beneficiaries. If this is not
the case then clarification may please be provided under which circumstances a
beneficiary shall opt for a generator to sell its un-requisitioned power.

2. Lack of proper infrastructure with DISCOMSs

It is a fact that most of the beneficiaries/DISCOMs are not equipped with the
necessary infrastructure for trading in Real Time Market (RTM) on their own. Some
even are not aware of what exact infrastructure is necessary. Hence prior to
implementation of the RTM a comprehensive guide line for creating the requisite
infrastructure  within a reasonable time frame may be prepared and
enforced/recommended.



